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4. OA NO.345/99

IN THE CLT"QAL LT 1IKISTRATIVr TRIBUNAL

Ve
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DaLc of order '16' 04. 2050

1. 0.A.NO.342/99. " - . 8 -
2. _OA NO.343/99- . - . | :

Ganga Ram S/6 Shri Kaluji aged 46 years, Fitter Gr.IiI, CarViage-ané

Wagon, W.Rly.Abu Road, Dist.Sirohi, R/o Rly.Colony, Abu Road.

..;Appl;cant of -OA NO.342/99

_ Nawal Singh S/¢ Shri Veer S;ngh agew 44 years, FitteriGr.II, Carriage

and Wagon (W.Rly.Abu Road,Dist.Sirohi,) R/o R9}lway Colony, Abu Rozd.

...Anplicant of OA NO.343/99
Hari Kishan S/o Shri Har Lal aged 49 years, Fﬂ;ter Gr.II, Carriage and
Wagon, W.Rly.Abu Road, Diétt;Sirohi, R/o Railwéy Colony, Abu Road.

.. .Applicant of OA NO.344/99

Babu Lal S/o Shri Birdichand aged 45 years, Fitter Gr.II, Carriage and
Wagon, W.Rly.Abu Road, Rly.Colony, Abu Road.

-...Apblicant‘of OA NO.345/99

VERSUS

1. Union of India through the General Manager, W.Rly, Church Gate,

Mumbai.

2, Divisional-Railway Manager, W.Riy. Ajmer.
3. Senior Section Eﬁgineer (C&W), Abu Road, District Sirohi.

...Respondents in all the OAs.

CORAM :

HON'BLE MR.A.K.MISRA,JUDICIAL MEMBER

.....
t . -

Mr.Vijay Mehta, Courisel for the applicants.
Mr.S.S.Vyas, Counsel for the respondents.
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BY THE COURT :

In all these O.As the impugned transfer order dsted 15.10.8%/
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2.11.95 (knnex.A/1), has been  challenged. .Facts- of the case and -the

request as F1tter Grade I agamst the 'vacancies - of,, Fltter Grade I, «Thei

j;f - -".': - ' dlfference as narrated above, w1ll not affect the case pleaded by the»_i 1
) - applzcants but the difference has been mentlon-d just to custmgulsh one g
. ~case from other three c{ases-. o o S B

3, In all the 0.8 thet\appllcants have prayeo that the 1mpugned transfer ‘ ,

| 1 Wmaw.«,. o
order dated 2 11 .99 (Annex A/l) transferrmg the appllcants be qLashed i

‘and the respondents be c1rect‘ t o,contmue the appllcants at Abu Road.

y 4. By the 1mpugned order, the appllcants were transferred from Abu Road

/‘ to Gandl’udh”--’ As per the reply the appllcants were rellevedlof the1r g
sy

) taken

e 5 have been dlsturbed in order to. accommodate few of the emplc@rees of the =

ave been transferred from M dar to Abu

.: Road, : the apphcants have been transferred to Gandhldham on dthe lmk

vacanc1es of Fltter Graoe I and not ‘on the vacant posts of F1tter Grade

I\I» at least three vacanc1's of the cadre of Fltter Grade I are

avallable at Abu Road and yet the apphcants have been transferred to

Gancnldham, thus, the transfer of the appllcants is mala flde. ,

s i S .
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separate reply 1n each of the cases It 1s stated by the respondents that

there 1s no vacancy of the cadre of Fltter Grade II at Abu Road, henceri--

~<-the appllcants were transferred to Gandhldham. It is alleged b}’




dre of Fitter

:,Grade tng fUrther'stated by the respondents “that’ hnbaccount of:

| transfe d'certaln posts of the rank of Fitter Grade I from Abu Road to

. }
Madar,'tne nmrklng strength pf F1tter Grade I was reduced to 7 and,

I

_ therefore,'51x persons of the rank of Fltter Grade I, who were earlier

transferred to Madar, were retaln d at Abu Road. It is also alleged by

ior -than the appllcants has been

retalned ”t Abu Road Those who have been retalned at Abu Road agalnst

1es of F1tter Grade I are senior ~to the appllcants: Since

Ve

'adjustﬁentﬁof three_appliCants is not»factually correct.. There is no

?%} ;i ‘g€ff;'? 8., Ifhave heard;the iearned counsel.for the.parties:and?hawe‘gone

through the case f1le;_It was argued by the 1earned counsel for the

' appllcants that the appllcants other than Shr1 Ganga Ram, were brought to'h
Abu Road on their own request in the year 1999 as per order Annen.A/Z If
Ji there ex1st&ino postr f Fitter Grade II at Abu ‘Road then why they were

brought ‘to Abu. Road It is further- argued that at Gandhldham also, there

?. a ex1sts no posts of F1tter Grade II yet the appllcants have been

transferred. Thus, there is poss1b111ty'that the appllcants may_agaln_be__

d1sturbed in near future as and when persons of the rank of F1tte-iGrade

I are ayallable for post1ng. Thus, the present transfer is mala fldegone

or'is a result of colourable exercise ofrpower, On the other handy;the




N rémain d

' ‘“} 'were transferred

He

urtEher argued that 1“

n canl;ot be mterfered w1th. e 4

: n‘o* case ‘of .

he jappllcants. The : ppllcants have been transferred because of Eh

{such dlfflcultles, : central schools have been establlshed




intérfere in‘the impugned transfers. The OA»

\  fotfcé and the same deserve to be dism 1ssed.

11. The OAs- are, therefore, dismissed at the admission stage. The

”w\ ‘ ~/ ..:parties are left to bear their own costs. ' .. .n o :
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